
HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Srinagar)
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CIRCULAR

No: t\
It has been observed that the District & Sessions Judges and

other Judicial officers are sanctioning casual leave in favour of Judicial

officers/ staff mernbers in disregard of Rules 4g & 50 of the Jammu &
Kashrnir Civil Services (Leave) Rules, 1979. Accordingly, all the

Principal Dist'ict & Sessions Judges and Judicial officers are impressed

upon to ensure strict cornpliance of the aforesaid Rules paticularly in the

matter of grant of casual leave in cornbination with vacation/holidavs.

No,Stq\l-7oi4s oateo: >t\ol\>-ig
Copy of the aboJc forwarded to:

1. Principal Secretaty to Hon'ble the Chief Justice. High Court of J&K, for
inlorrnation of Hon'ble the Chief Justice.

2. All Principal District & Sessions Judges of J&K State for inforrnation/circulation

'e-Cour1s, Fligh Courl of .l&K, Srinagar for uploading the same on the official
website of J&K Fligh Court.

Dated:- :{"t/r.*
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all Judicial Officers ofthe District for strict compliance.


